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2. The applicant has challenged the order dated 17.7.1992 from the
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e find that the Hon'ble Supreme Court in the case of

A Krishna

. W K
Prasad Gupta vs. Controller, Printing and Stationery (1996} 32 ATC
211 has held that this Tribunal has no jurisdiction to entertain

matters pertaining to L.D.Act. This decision was consistently been

followed by the Tribunal during the last 2 years. In view of this, we
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cannot entertain the present OA Ior want of jurisaiction. The papers

forum keeping one copy for record purposes.

5. The O.A. is finally disposed of. No costs.
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